F. No. |2-—/¢ / CESTAT/CPIO-ND/VPP/201¢-
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-110 066

Dated. ‘ '
ID No. /2 ;320
0 _/ 7 / f

To,
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NM J)fﬂj//(," J

Subject: Information under Right-to Information Act 2005.
Sir, : —

(ot

Please refer to your RTI application No.

1] 1) and our ID No. 2 ﬂz}the information received

il =i G i e . =
from DA A ) containing ‘Aﬁ% is enclosed herewith
for your reference please’

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. %! — (@ 2/- per page) to this Tribunal by cash or DD
in favour of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application’s replies which are related.to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New
Delhi. ' v

(V.P. Pandey)
Central Public Information Officer
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\ o:- Computer section [or website



F.No. 33/RTI/Misc/CESTAT/ND/Adman-16
Customs Excise & Service Tax Appellate Tribunal
West Bolck-2, R.K. Puram, New Delhi-66

Dated : 10/03/2017
Sub:- Information sought under RTIl Act 2005-reg.

Sir,

Reference to your letter No. 12-18/CESTAT/CPIO-ND/VVP/2017 dated

08.03.2017 on the R.T.l. application No. Nil dated 08.03.2017 filed by Smt.
Anjani, the requisite information is as under:-

a) - File No. 26(51)/Anjani-HT/CESTAT/Admn-15

b) - The copies of all Note Sheet of the file related to CAT final order
in O.A. No. 1439//2015 consisting of 03 pages gathered from
the file No. 26(51)/Anjani-HT/CESTAT/Admn-15

C) - The copies of letters written/sent to the Ministry of Finance,
Department of Revenue all the correspondence consisting of 05

pages gathered from the file No. 26(51)/Anjani- HT/CESTAT/Admn-
15.

The applicant may inspect the file on any working day during office hours
Admn Section.

Yours faithfully,

@ (Bineesh Kumar K.S.)

Encls : d@ Pages ° Y\ \/j Deputy Registrar (Admn)
J (‘s

To ; %‘Q

1. Shri. V.P. Pandey, Assistant Registrar/CPIO, New Delhi.
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Date: 08-03-2016

To;
The CPIO,
CESTAT,
- New Delhi.
Sub: Information sought under RTI Act - 2005 - reg.
01.  Applicant’s Name (in Block Letters) : MRS. ANJANI
02.; ; Address : B-221, Palam Extension, Part-I,

Sec.-07, Dwarka, New Delhi-75
03.  Particulars of information
1) Concerned office/Department : CESTAT, NEW DELHI
i1) Particulars of information/records required:

a) provide file number in which Hon’ble CAT final order in OA No.

- 1439/2015 is being dealt.

b) provide copies of all Note sheet of the file related to aforementioned final
order at point a) .

c) Copies of letters written/sent to the Ministry of Finance, Department of
Revenue and the replies received from the Ministry on the matter cited
above .

d) after supplying the information please provide inspection of the file related
to the above matter at point a) .

4. Format in which information is required : As per prescribed Rules
5. Mode of delivery expected : -do-
6. [ state that [ am a citizen of India and ehglble to seek information under the

Right to Information Act 2005 and also state that the information does not fall within
the restrictions contained in section 8 and 9 of the Act and pertains to your office

only.
7. The cash Rs. 10.00 is enclosed mescubed fee under RTI Act 2005.
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